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Pe ti tion er

Resoondent

ORDER (Of? AL)
delivered by Hon'ble Mr.Dustice S. K. Dhaon, Acting Chairman

In 0. A. No.B50/92'decided on 22. 1 . 1993 , a

tuo-nember Bench oT this Tribunal, of uhict^olne of

us,Hon'ble Sh. B, N. Dhoundiyal uas a flember, issued

certain directions. In substance, the direction uas

that the applicant should also be treated at j^ar ui tb

his colleagues in terms of refixation of pay and

allouances as uell as pension and the applicant shall

be issued Railuay Passes as provided under the'Rules

for retired personnel.

An affidavit of compliance has been filed on

behalf of the respondents.'' 'Therein the averments, as

material, are ' thgs.e. A; sum of. Rs.'1B,14 6/- shall
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be released in f-av/our of the applicant. The railway

passes for the current year shall be issued to the

applicant,

A letter dated 19.7.199^ of the Chief Personnel

Officer has been produced before us by the learned

counsel for the respondents. It is stated therein

that payment of a sum of Rs, 19,244/- has been released

in favour of the applicant by means of tuo cheques,
\

Prima facie, the directions of this Tribunal

have been complied with. The learned counsel for the

applicant states that he has not been able to contact

his client so far ss a-s to ascertain the necessary facts

from him. He prays for six weeks time to enable him

to contact his client. In view of the order we are

about to pass we do not think it necessary to grant

t ime,

Ub see no reason to disbelieve the averments

of the respondents made in the counter-affidavit and

also the correctness of the contents of the letter

^ dated 19,7,94 of the Chief Personnel Officer. However,

we make it clear that if the applicant feels that the

respondents have misled this Tribunal, it uill be

open to him to approach us by means of a miscellaneous

application within a period of two months to get the

matter reopened,

Uith these observations, this application is

di spo sed of .

Notice issued to the respondent is discharged.

There shall be no order as to costs.

A' sdi ^
(B,N,^ DHOUNDIYAL) (S, kI^HAOM)

n£nRER(A) ACTi^ CHAIR flAN


